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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
Sixteenth Session

Thursday, February 5, 2026

LIST OF BUSINESS
I. Questions:

Questions entered in the separate list to be asked and
answered.

II. Calling Attention:

(1) Shri. V. Joy to call the attention of the Minister for
Public Works and Tourism to the necessity to expedite
the initial works related to the construction of the
proposed Vizhinjam-Navaikulam Outer Ring Road,
which is essential for the ancillary development of the
Vizhinjam Port and the expansion of Capital city’s road
transport.

(2) Shri. Najeeb Kanthapuram to call the attention of the
Minister for Health, Woman and Child Development to
the negligence reported to have shown by the State
Government to Malappuram district in the health sector.

IT11. Papers to be Laid:

(1) As per List - 1
(2) As per List - 2 (Under Rule 47 (2))

IV. Presentation of Reports:

(1) Shri. P. P. Chitharanjan, Chairperson, Committee on
Welfare of Fishermen and Allied Workers to present
the Ninth to Sixteenth Reports of the Committee.

(2) Shri K. P. Kunhammed Kutti Master, Chairperson,
Committee on Welfare of Senior Citizens to present the
Ninth to Twelfth Reports of the Committee.

V. Consideration of Report:

Consideration of the Fourth Report of the Committee of
Privileges and Ethics.




VI. Statement Under Rule 300:

Shri. V. Sivankutty, Minister for General Education and
Labour to make a statement under Rule 300 regarding the
appointment of Differently Abled Persons in Aided
Schools in the State.

VII. Financial Business:

Discussion and Voting on the Final Supplementary
Demands for Grants in the Budget for the Financial Year
2025-2026.

Secretariat of the Kerala Legislature, Dr. N. Krishna Kumar,
Thiruvananthapuram, Secretary.
February 4, 2026.



